
CENTRAL ADMINISTRATItIE TRIBUNAL. 

CALCUTTA BENCH 

U..&, No, 1015mor 1997. 

Present : HON'BLE 0R B.C. SARP1R, JOMINISTRATIVE MEMBER. 

HON'BLE fiR. D. PURKAVASTHA, JUOI.CIAL rEP1BER, 

Ashàk Asararn Jambhulkar, 
S,1e- Asaram iambhulkar, 
Viii.. Chotatangra, 
PG. Ntmpura, Kharagpur, 
Gist- Midnapur. 

Applicant. 

jrs 

1. Union of India, 
represented by the 
General Ilanager, 
South Eastern Railway, 
11, Garden Reach, 
Calcutta- 43, 

2, The Chief Personnel Officer, 
S,E. Rly, 11, Garden Reach, 
Calcutta- 43, 

The.. Cbntrol].r of Stores, 
S.E. Rly, 
Calcutta 43• 	.. 

TheOy.Controller 'of Stores, 
S.E.Rly, Kharaqpur, 
01st- flidnapore. 

00* 	 Respondents. 

For applicant : fir. S. $e, Counsel leading 
Mrs •  P.K. Ganguly, Counsel. 

For respondents : Ir, P. Chatterjee, Counsel. 

Heard on : .17.9.97, 	 Ordered on : 17.9.97. 

ORG ER 

B.C.Sarma. 1 , A 

This application has been directed against the respon- 

dents raising the allegation that the Notice inviting application 
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for recruitment in .  shortPal]. vacancies in the post of Stores 

Khalesis and Peon in Croup '0' category in Stores Deptt. under 

Dy. Controller of Stores.Kharagpur, SC Rly,.bearing employment 

notice No $ER/ll/A/52 dated 22.5.97 was notgiven adequate 

publicity and on that ground, the applicant has prayed for Issue 

of a direction on the respondents to give him opportunity to appear 

in the said test. 

2 	 The id, Counsel for the applicant while arguing the 
døcjsion 

case has cited a 1 	of the Hon'ble Apex Court in the case 

of . Excise Superintendent,Malkapatnam, Krishna District, Andhra 

Pradash Irs 	K.B.N. Visweshwara Rao & Ors,. ( reported in (1996) 6 

5CC 216 ). He submits that on the basis of the Said decision of 

the Hon'ble Apex Court, the applicaitJn should be given opportunity 

to appear in the examination. 

3. 	 Mr1  Chatterae, id, Counsel appearIng for, the respondents, 

eubmits that the said employment notice was given adequate publicity 

through publication in two widely circulated newspapers viz. Ananda 
/Patrika 

Bazar/dated 4.5.97 and the other in Ranchi Express dated 24th june 

1997. He also prduced the eeae-y relevant copies of those 

papers before US containing the said employment notice issued by 

the South Eastern Railway. 

4, 	 We have heard the submission of the id. Counsel for both 

the parties and perused the records. We find that in the 3udgemant 

cited by the Id. Counsel for the applicant it was held by the Hon'ble 

Apex Court that - In addition to requisitioning the names from 

employment exchange, flameS Should also be called for by publication. 

in newspapers, having wide circulation, and display on office,nótice.. 

boards or announcement on radio, television and employment news 

bulletins etc. 
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The id, Counsel for the applicant raised the grievance 

that it was not advertised through the Radio and Television. 
in 

However, Mr. Chatterjee argues that the Notice was given/widely 

circulated newspapers. The advertisement in the All India Radio 

or lelevision was an alternative measure recommended by the Hon'ble 

Apex Court, JctJe, therefore, •fit' 	A.O* that the said Judge- 

ment of the H0n'ble.  Apex Court has. been followed in this case by 

the respondents. Mr. Chatterjee prays for liberty to file a Reply 

in this case but,conaide.ring the nature ofispute raised before 

us and the remedy applied for by the applicant, we ara of the 

view that no liberty should be given and the iS-s-o- should be 

disposed of at the stage of admission hearing itself, 

From the above analysis, we are satisfied that the 

respondents have qiven adequate publicity tothe said Employment 

Notice. It is, of course, a different netter whether the appli-

cant did not read the said .rnployment Notice ventilated in the 

widely circulated newspapers buV that cause does not give any 

right to the applicant to come to this Tribunal to get the mploy_ 

Notice issued by the respondents to be set asidquashed, We are, 

therefore, of the view that there is no merit in the petition and 

it is liable to be dismissed, 

7, 	 For the reasons given above, we do not find any merit 

in the application and it is, therefore, dismissed at the stage 

of admission itself without passing any order as to costs, 
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